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2. The Railway Board, Rep. by its

'5. The Sr.Divl.Engineer,

CCRAM:

0., 492/96, | Dt. of Decision :

J.V.5ubba Rao . .« Applicant

. Vs,

1. The Unien of India, Ren, by
its Secretary, Min.of Railways,
New D&lhi.

Secretary, New Delhi,

3. The Genersl Manager, SE Reilway,
Garden Reach, Calcutte-43.

4, The Divl.Rly, Mansger, SE Rly,
Visakhspatnam-4. '

Co-ordination, SE Railway, _
Waltailr, Visakhapatnam, .+ Respondent

Counsel fer the Applicant : Mr., P.B.Vijayakums

Ceounsel for the Respondents
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Mr. V.Bhimanna, 8¢
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~in time. If so this is a comnected issue for payme

I As per Hon'ble Shri R. Rangarajan, Member (Admn.

None for the applicant. Heard Shri V. Bhim

learned counsel for the respendents.

2. This Of is filed for granting the applicant
on final settlement dues and 2lso getting aside the

Ne.WEZ/Con.L.I1./NVIG/JVS sted 12-11-1991 (Annexure-

whereby the Gevernment's displeasure was communicat
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anng,

interest

order

I to the 0A)

ed|te him.

3, OA. 1345/93 was filed on the file of this Tribunal

for payment of interest en delayed payment of DCRG

salary. That OA was dismissed by an order of this

dated 11-08-94 giving liberty to the applicaqt te pernsue his

=y}

request for the relief ked for in that OA making represen-

a8
tation/appeal to the department,

4. This OA is alse for z similar relief for in
prayer alse includes the setting aside the crder a;
It is not clear whether the displeasure cemmunicate

order dated 12-11-91.;teod in his way of payment of

on delayed payment of DCRG and Leave salary.

5. In view of the abeve, th#s CA is alse liabl

depermitting the applicarnt jto file 5 fresh represe

in addition to his earlierlrépresentation dt, 22-11

te this OA) which representation is reported to be
a fyifa AL

If suchLFepresentatien is reeefve&jboth the freshire

the representation dt.22«1-94 have to be dispesed ¢

with rules. If the applicant is going to be aggrie

)

and Leave

Trhibunal

terest but

thg 12-11-91,

dl te him by
[final settleme

nt ef interest

l to be dispes
ntation

94 (Annexure-V
hot replied so
[+
preeentation

f in accordanc

ved by the
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reply te be given by the respendents he is free te appreach
this Tribunal by filing 5 fresh OA under sectien 19 ef| the

Administrative Tribunals ACT.

_ ’ 2
6. The 0A is dispesed of accordingly st theaamissien
{

. (R. Rangarajan).
Member{Admn.)

stage itself. Neo ceosts.
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Dated : The 16th April 1996. a0 l’ -
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Copy ta:=- ;.

1. The Secretary, Ministry of Railways, Union of India,
New Delhi,

2, Tha Secretary, Railway Beard, New Delhi,
3. The General Manager, S.E.Reilway, Garden Reach, Cadcutta,
4, The Oivisiognal Railuay Manager, S.E.Railway, Yisakhapatnam.

S, The Sr. Divigional Engineer, Co-ordniation, Séﬁiﬂailuay,
Waitair, Visakhapatnam,

6+ One copy ta Sri. P:Biﬂijayakumar,adwmcate, CAT, Hyds
7+ One copy to-Sri. ViBhimanna, SC.Per Rlys, CAT, Hyd.
8+ One copy to Library, CAT, Hyd,

9. One spare copys
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